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Order of the Tribuna' 

Present: 	Hon'ble 	Mr 	Justice 	D.N. 
Baruah, Vice-Chairman 

On the prayer of Ms N.D. Goswami, 

learned counsel for the petitioner, the 

case is adjourned till 3.12.98. 

Vice-Chairman 

Heard Mr.M.Chanda for the 

Petitioner. 

Issue notice to show cause as 

to 'why the Contempt Proceedings shall 

not be drawn up. Returnable by 4 weeks. 

List on 4-1-98 fo orders. 
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On the. prayer of Mr M .Chanda., learne. 

counsel for the petitioner the case 

is adjournèa to 5.1.99. 

cl 0 
Member 	 Vice-Chairman 

Present : Hon'ble Justice D.N.Baruh, 
Vice-Chairman and Hon ble Sri 
GL.Sanglyine ,Admjnistratjve 
Member. 

Mr SJ1i,learned counsel appearing 

on behalf of the alleged contemner has 

informed this Tribunal that relfefs hate 
1 

since been granted to the petiti,oqer'ara 

therefore the contempt petition has 

become infructuous. Mr M .Chada,learned 

counsel appearing on behalf of the 

petitioner has also not pressed for 

further proceeding of the case. According. 

ly  the contempt petition is closed. 
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